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O R D E R 

03.05.2018-  This appeal has been preferred by the ‘Promoter’ of the 

‘Corporate Debtor’ against the order dated 3rd April, 2018, passed by the 

Adjudicating Authority (National Company Law Tribunal), Chandigarh 

Bench, Chandigarh, whereby and whereunder the application preferred 

by the Appellant to stay the proceedings, in view of the fact that they 

have challenged the vires of provisions of the ‘I&B Code’ has not been 

accepted. 

 Learned counsel appearing on behalf of the Appellant submitted 

that the ‘Corporate Insolvency Resolution Process’ cannot continue 

beyond the period of 270 days. However, we find that in view of the order 

of stay passed by the Hon’ble High Court of Punjab and Haryana, the 

question was raised whether the period during which the order of stay 

continued can be excluded from the period of 270 days or not. Such 

question is pending consideration before the Adjudicating Authority. In  
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this background, we are not inclined to interfere with the impugned 

order and not inclined to deliberate the issue at this stage. 

 The appeal is dismissed. No cost. 

 

 
(Justice S.J. Mukhopadhaya) 

              Chairperson 
 

 
                                   

      (Justice Bansi Lal Bhat) 

                                                    Member(Judicial) 
Ar/uk 
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